To,

Mr. Agneshwar Sen
Advisor (B&CS) Information.
asen@etrai.gov.in or
sapnatrai@gmail.com.

Dear Sir

Sub : Comments and Suggestion Regulatory Framework for Platform Services
With reference to subject cited above, | came to know that TRAI has called suggestion from stakes
holder and from public for plat form services to be operated by DPo’s.

Question : 1. Do you agree with the following definition for Platform Services (PS)?
If not, please suggest an alternative definition:

Answer : “Platform services (PS) are programs transmitted by Distribution
Platform Operators (DPOs) exclusively to their own subscribers and
does not include Doordarshan channels and TV channels permitted
under downlinking guidelines.”

Objection : Please note that all programme and advertisement relayed by DPO’s should be as per
programming and advertisement code. means programme relayed through DPo’s should be in
confirminity with cinematography Act, and programme should be censored. Reasone for sensor ship
is DPO’s mainly Local cable operators are not literate person, they have started relaying their own
News & Current affairs TV channel. And in our city many MSO’s has inserted Local based news TV
channel..

Cable Operators are neither Journalist and nor related to media houses/print media etc, but have
started TV Channels, and there is always chance that wrong news is relayed. So these LCO’s or
DPo’s should not be given permission specially for News and current affairs TV channels.

2. 1 would appreciate if Local TV Channels started at local level, but running a News Channel at local
level is a specialized Job, and it should be run by journalist or by print media person. Since cable
industry is service provider only. | would request authority not to give permission to Cable operators or
DPos for permission to run their own Local TV Channel, instead permission should be given to
indepdent company or person who have experienced. There should be complete monitoring on such
TV Channels other wise people may be black mailed. And at local level mighty politicians will control
all such TV Channels. Such news Channels presently run in our City, Navi Mumbai by Den net work
Ltd, in Cable, Digi cable, they are running illegally full fledged News Channels and transmitted to
almost all the LCO's. and this is Violation of programming and Advertisement Code & Violation
of Cinematography act . and Local police does not understand such issues and are always under
pressure from politicians.

As per your Para No. 2, this is good initiative that weather information, and entertainment TV
Channels can be run, but running a News Channels at local level is very dangerous. DPQO’s transmit
and retransmit such Channels to all most all the state level and such News Channels are working like
a national TV Channels. Such TV channels relay news, since there is no monitoring body and no
recording available so many time people blackmailed and innocent people suffered a lot.

Your below Para No. 2 is perfect, my only worry is if permission is given then controlling mechanism
should be also there.

2. Kindly provide comments on the following aspects related to
programs to be permitted on PS channels:

1. PS channels cannot transmit/ include

2.1.1 Any news and/or current affairs programs,

2.1.2 Coverage of political events of any nature,

2.1.3 Any program that is/ has been transmitted by any
Doordarshan channels or TV channels permitted under
uplinking/ downlinking guidelines, including serials and

reality shows,

2.1.4 International, National and State level sport events/
tournament/ games like IPL, Ranji trophy, etc.
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2. PS channels can transmit/ include

2.2.1 Movie/ Video on demand

2.2.2 Interactive games,

2.2.3 Coverage of local cultural events and festivals, traffic,
weather, educational/ academic programs (such as
coaching classes), information regarding exam

Refer to your Point No. 2.2.3, DPo’s will start relaying News and he will make an excuse that he is
showing local cultural events etc. so please take appropriate action and consider my suggestions.
Thanking you

Truly Yours,

Advocate Vinod Gangwal.
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Advisor B&CS, TRAI

Delhi.
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v : TUTAF el daer & TIU H TR U7 W fIaR (TRAI)
AHCPY

e S,

HH Ueol ol H TS Tel TUhT YedTe; AT =g o 37Tt 3T Sttt ve 78 ai & fram
A, Y FIY H M AR A= .

1. el TICT P TATAY TeTol Y 3R RIARAT &1 ST &, A 3HH hael TR gRT T &l
AT Bee AL DA TRA T I HY NI T TSI RIS PIS &b ded & TATT WanH R
ToFY S, 319R UAT A% &IdT & dl T¥o Tl el 3TdeoleT a1ai.

a. Violation of Programming Code & Advertisement Code such as Rule7(1)(d), (i),(m) and Rule 6(2)
of the Cable Television rules by Various Cable Operator and lllegal TV Channel.

b. That as per Cable TV Act, No Cable Operator shall transmit or re-transmit through a cable service
any programme unless such programme is in conformity with the prescribed programme &
Advertising code. Rule 6 sub section (n) says that no programme should be carried in cable net
work which contravenes the provisions of the cinematography act 1952.

c. Cinematography Act says, No Video/Film Should be uploaded for public unrestricted View unless
it is approved by CBFC . and same is confirmed in Rule 6 Sub section (n).

2. Pact I DT Bt o T deTel DT TXFALNA Ao &I ST AT AT fob A AT AN TTPR BT &
R ATE ST YT T DTS TSI BIdT &. BTl AU T BIH T helel I T & [Fd
ol AR, &1 3R I RAAATINT TeFe & et SO fhoa Telrd & At 1S 3uh 781 §, Marsss
313 U TAHATAT gRT 31 2.




3. el 3T B A= [k aY & T Hr ufALTT & e T I 7 vsaterafSa hs &
T @ TR T 2, AR A HFS H B beel AU FY [ATE Serted arel, Td 376 faamaa
el &, Tl W 1S off ATFoT %l &

4. TAR AN HFTS A e defel 3139 TS A TATHIA g7 310 RveAer 3 313y < & ey
STWE,

3. MVTV, InTime, Drushty, Star Karnala, Channel-letc.NMTV. these all are illegal TV channels, they

have simply taken Cable operation licence and enter in the Govt. places and taking interviews
of Ministers and top police officers presenting themselves as Journalists.

31, AT Tg T 313Y ToTol 37, SIS 5 Pl 38 bR o TATHAAT b gRI fG@RA S &, 5 4
SATETR TeTel A T o6 for et TURER &1 T fordT €, IR Ueh ot hael 3T AT &,
$H YehR 1 TATILY Bl U STTAT AR, SETEROTA S Belel Acdeh AT AFIS H 819 FFaR W
THAIEE @ TET & TE Uh THT Teo & oI G27 TI6 2T UF TR of deTol fG@rdr &, O grsd
ThR & deTol TR IS Ak 2T &, ST T &H PIS vl I & Al BedT & 1oh §He dl =T G @TiT &
e,

5. 3 YBR & Gl dAel ToNAD! DI TIFTULIIH el &IdT &, ST & Tord W § &t foh drat o fordy
TR SR & S G U cTeh UgeIel Tdl 220 o GRIAT cTeh Ugeie &l W1 a1 TGl &. Td
TS I ATH THIAT AT BT Tg 9T UTDR 6l & UT AR Sealed 08 deAol I ITIRTSSS fRaT &,

6. That as per Advertisement code.—No person shall transmit or re-transmit through a cable
service any advertiseme unless such advertisement is in conformity with the prescribed
advertisement code. which means all the advertisements should be approved by CBFC.

7. That as per Cinematography Act, 1952, Section 7, 1[(1) If any person -
(a) exhibits or permits to be exhibited in any place -
(i) any film other than a film which has been certified by the Board as

suitable for unrestricted public exhibition he shall be punishable with imprisonment for a term which
may extend to three year.

8. 3R 31T FATATe ol TUeTel I URTARA &l & ol 3eT UADR & ol UTR & HUTGeh AT HATTo¥eh bl &
STt 50 T 3 dota & T quT SITTdRT &TRieT et & a1G 3 & =T deTol T IR IR <.
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